CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench

Ve

0.A. No. 947 of 1997

New Delhi, dated this the 21lst Nov., 1997

. HON' BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
; HON'BLE DR. A. VEDAVALLI, MEMBER (J)

1. Ajay Kumar Mittal,
s/o Shri S.L. Mittal

2. Yashpal Malhotra,
.- ‘s/o Shri Y.K. Malhotra

3. Mahesh Chand,
s/o Shri Lila Dhar

(All are working in
Irr. & Flood Control Dept.,
NCT, Delhi, IvVvth Floor, ,
* 1SBT, Delhi-6) ... APPLICANTS

(By Advocate: Shri Rishi Kesh)
VERSUS

‘ 1. Chief Engineer (Irrg. & Flood),

e, Irrigation & Flood Control Dept., N
Govt. of NCT of Delhi,
Ivth Floor,
ISBT, Delhi.

|

2. Chief Secretary.
‘Govt. of NCT of Delhi, -
5, Shamnath Marg,
Delhi-110006.

3. Engineering Oofficer (I&F),
Govt. of NCT of Delhi,
IVth Floor,
ISBT, Delhi.
\
‘4. Jt. Director (Admn. & Reforms),
Govt. of NCT of Delhi,
0ld Secretariat,
Delhi. S

5. Lt. Governor,
Govt. of NCT of Delhi,
Raj Niwas,
Delhi. ... RESPONDENTS

(By Advocate: Shri S.K.Gupta proxy
counsel for Shri B.S.Gupta)
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0 RDER(ORAL) _
BY HON'BLE MRS, Ry ADIGE, VICE cHAT AN (a)

ppplicants who aré typists in ths
Irrigation & Flood mntrol Dept., Gowvt, of NCT
of Delhi pray for requl ari sation and consequen ti ol

b agnefi tse

2, ye have heard Shri Rishi Kesh for gpplicants
and shri S.KeGuptay, proxy counsel for Shri B.Se '

Gup‘f:a for respondsnts.

3. shri Gupts has invited our attention to
copy of Respondents' letter dated 6.11,97, uhiph
is taken on record, in which it has been stated
that the casa for creation of 117 Group ‘C'
posts for such of those incurbants who have

p assed the sultsbility test by relaxed standard,
_has been sent to the sppropriate suthorities
for furthe r action and as soon a8 tha posts

are craated action regarding regularisation

of the petitioners shall be finalised.

4, In this- mhnectibn-, shri Rishi Kesh has
f‘umi‘shed a mpy- of the seniority list of work
assistants and typists in which gaplicaﬂts
figure at Sl.No,57, 73 and 79. His contention
is that persons junior to them have besn |
regul arised and in this connection has shoun
us g copy of a 216;a_tenent con taining service
particul ars ofLuOrk assistants and typists, who
he contends have bean regullarised_o Upon

comp aring the names in the aforesaid seniority
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list uitthhe statament, wve find that

such a3 ¢/ Shri Rema Shankar, Tikam Chand and

sri Kumar mose names feature below that of the

| spplicants in the aforessald senierity 1ist , find
men tion in the aforasaid statkement while the names

of applicants do not.

5 Shi-i. Rishikash algo refars to Ground pel of
tha 0A in. uhich it has bsen averred that sven

now 8=10 posts of typists ara availsle against
which spplicants could be regularised because

2=3 incunbanAts. out of the aforssaid 66 persons
are 'reported to haw 'unf’ortun‘ately expired and

5«6 ara fepor'tad to have laft the dspt. He

states that there is no specific denial to

this averment in the reply filad by the Respondents.

6. W take note of the statement giwen
by the Respondents?® counsel shri Gupta at the 5

bar that Respondents will take immediate action

PERSEI

to ' requl arise the applicants if vacancies sre
availsble as of to-dats, and in case they aro
not avellable epplicents will be given first
pmfarence for reéul arisation as soon as they

become avail Dble,

7, No ting this assurance giwven by Shri Gupta
at the bar we dispose of this OI.A.- with a diraection
to respondents to taks a final decision for |
reqularisation of gplicants in ac_:cardance with
rules and instructions within one mont!;) from the

date of‘receipt of a copy of this order, in case

vacghcies are immediately avail ble, and in cass they -
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are not, to take a final decision in ac dsnce
with rules md instructions on the proposal to

create additional post pursuent to respondents“
latter datad 6.11.97 within 2 months from the

date of receipt of a copy of this ordar]and within

'on'e month thersafter take a fimal decision

regarding regul arisation of gpplicants in
acoordance with rules and instructions against

such additional postss

8o ~ This 0A stands disgposed of accordingly. \

Ne costs,

I fedngodin,

| _ ol -
( DR.A,VEDAVALLI ) ~( S.R.aDIGE )
memBaer(d) VICE CHAImaN (R),
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